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ORDER

Mr. N.P.S. Chawla, counsel for the Petitioner requests that this Hon’ble Bench take
up the application filed by him on an urgent basis claiming that there has been
violations in the compliance of the order dated 13.08.2015 by the respondents in
relation to completion of accounts for the year ended 31.03.2015, but however on
23.07.2016 a Board Meeting for the approval of financial expenditure is sought to
be convened at short notice. In view of the urgency expressed by the Petitioner, let

this matter be listed for mentioning before the Principal Bench on 22.07.2016 at
2.00 PM. |' W) " wﬂfﬂm”'ﬂ)
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